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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE: KURNOOL 

1st Floor, Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool 

Phone :08518- 236912, 
e-mail: jceezoknl@gmail.com  

Lr. No.Gen-205/APPCB/ZO-KNL/CTO/2022 	 Date: 07.02.2023 

SHOW CAUSE NOTICE 

Sub 	: APPCB - ZO - KNL - K.Ramanjaneyulu, Sy.No.286 of Palkur (V), Banaganapalle 
Mandal, Kurnool District - Operating the mining unit without obtaining Environmental 
Clearance from the Ministry of Environment, Forest & Climate Change, Gol, Andhra 
Pradesh and CTE & CTO of the Board thereby violating Boards directions - Hon'ble 
Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014 & Original 
Application 	No. 	179/2021 	filed 	in 	Hon'ble 	NGT, 	South Zone, 	Chennai - 	Hon'ble 
NGT(SZ), 	Chennai 	orders 	dt:15.07.2022, 	13.09.2022 	& 	05.12.2022 	- 	Levy 	of 
Environmental Compensation - Show cause Notice - Issued - Reg. 

Ref : 1.  Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014. 
2.  Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021 orders, Dt.11.08.2021. 
3.  Joint Committee inspections on 02.09.2021 & 03.09.2021. 
4.  Joint Committee report dt.07.12.2021. 
5.  The Member Secretary, APPCB directions dt. 05.11.2022. 
6.  Zonal Office, Kurnoolissued closure orders on 06.12.2022. 
7.  Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021 orders, Dt.05. 12.2022. 
8.  RO, Kurnool mail dated 23.12.2022. 
9.  RO, Kurnool report dated 28.12.2022 & 27.01 .2023. 

WHEREAS, you are operating Lime stone slab in the name & style of K.Ramanjaneyulu, 
Sy.No.286 of Palkur (V), Banaganapalle Mandal, Kurnool District. 

WHEREAS, it is statutory for the mining unit to obtain Consent to Operation (CTO) of the 
Board under Section 25/26 of Water Act and 21/22 of Air Act, but you are operating the mining unit 
without valid Consent to Operation of the Board which is punishable under Section 44 of the Water 
(Prevention & Control of Pollution) Act, 1974 and under Section 33 of the Air (Prevention & Control 
of Pollution) Act, 1981. 

WHEREAS, the Hon'ble Supreme Court of India, vide reference 1st  cited above, in its 
judgment order dt.02.08.2017 in WP (C) No. 114 of 2014 directed the concerned authorities to 
take appropriate action against illegal operation of mining activities carried out in violation of 
EPAct, Water Act and Air Act. 

WHEREAS, the Hon'ble National Green Tribunal (South Zone), Chennai vide reference 2nd 
cited above, passed an order in Original Application No. 179/2021, to submit the Joint Committee 
report on the Mining of potstone [Naparallu] excavation being done without leaving margins on 
either side of the roads, and further the committee is directed to ascertain as to (i) whether 
the persons who are carrying on the mining activity in that area are having necessary permission / 
clearance / consent as required under the environment laws, (ii) whether any excess mining has 
been done in violation of the conditions (if any) imposed, then they are directed to ascertain the 
quantity of excess mining and impose environmental compensation, apart from imposing penalty 
and royalty for excess mining and also for cost restoration of damage caused to the environment, 
(iii) if there is any illegal mining done by any persons, what is the nature of action taken by the 
authorities, apart from realizing penalty and royalty and imposing environmental compensation 
against them depending on the quantity mined and (iv) whether any action has been taken against 
the owners of the vehicles which are involved in illegal transport of such illegally mined minerals. 
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WHEREAS, as per the directions of the Hon'ble NGT the Board office, Vijayawada had 
directed the Regional Office, Kurnool to submit an independent report to the Board for filing in the 
Hon'ble NOT regarding the action taken on the basis of the recommendations I suggestions and 
also the violations noted by the Joint Committee. 

WHEREAS, in the Joint Committee Report, with regard to prevention of illegal quarrying 
and transportation of minerals it is noted that, out of 9 recommendations/ suggestions no one is 
related to A.P. Pollution Control Board and with regard to violations pertaining to the ministry of 
Environment & Forest Govt., of India & APPCB are 

i. Operating the Mining units without obtaining EC 
ii. Operating the Mining units without obtaining CTE & CTO of the Board. 

WHEREAS, the Zonal office, Kurnool vide reference 7thcited above, issued closure order to 
the mining units for operating without obtaining Environmental Clearance from the Ministry of 
Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the Board. 

WHEREAS, the EE, RO, Kurnool vide reference 91h  citedabove, submitted that as per the 
CPCB Methodology for Assessing Environmental Compensation the formula is as follows: 

EC = RI x N x R x S x LF 
Where, 

EC is Environmental Compensation in INR 
RI = Pollution Index of industrial sector 
N 	= 	Number of days of violation took place 
R = A factor in Rupees (Rs.2501-) for EC 
S 	= Factor for scale of operation 
LF = Location factor 

Mining units comes under Red Category 

In the Hon'ble NGT (SZ) O.A. No. 179 of 2021, the main issue is excavation of road in between 

Palkur - Ramakrishnapuram Village of Banaganapalle Mandal as per the Joint committee report 

dt.07. 12.2022. 

SI.No. Name of the industry P1 S F R N Environmental 
(Rs.) (days) Compensation (Rs.) 

1. K.Ramanjaneyulu (Ext: 0.846 Hects) 80 0.5 1 250 478 47,80,000.00 
Sy.No.286 of Palkur Village, 
Banaganapalle (M), Kurnool Dist. 

In view of above, you are hereby directed to show cause as to why the Board shall not levy 
environmental compensation for an amount of Rs.47,80,000/- (Rupees forty seven Lakhs Eighty 
thousand only) against M/s.K.Ramanjaneyulu. Sy.No.286 of Palkur (V), Banaganapalle Mandal, 
Kurnool District for operating without obtaining Environmental Clearance from the Ministry of 
Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the Board and 
also for non-compliance of the Board directions within 15 days. 

Further, you are directed to furnish reply to the Show Cause Notice within 15 days from the 
date of issue of this notice, failing which necessary orders will be passed on levying of the 
aforesaid environmental compensation under section 31(A) of Air (Prevention & Control of 
Pollution) Amendment Act and under section 33(A) of Water (Prevention & Control of Pollution) 
1974 & under relevant sections of E(P) Act, 1986, without any further notice. 

VEN KATESWARA 
	

Digitally signed by VENKATESWARA 
RAO KANDAVALLI 

RAO KANDAVALLI 
	

Date: 2023.02.07 11:26:38 +0530 

JOINT CHIEF ENVIRONMENTAL ENGINEER 
ZONAL OFFICE, KURNOOL 

To 
K.Ramanjaneyulu (Ext: 0.846 Hects), 
Sy.No.286 of Palkur Village, 
Banaganapalle Mandal, Kurnool District. 

Copy to: 
1. The Member Secretary, Board Office, Vijayawada for information and necessary action. 
-2<The Environmental Engineer, Regional Office, Kurnool for information and necessary action. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE: KURNOOL 

1st Floor, Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool 

Phone :085 18- 236912, 

e-mail: jceezoknl@gmail.com  

Lr. No.Gen-205/APPCB/ZO-KNL/CTO/2022 	 Date: 07.02.2023 

SHOW CAUSE NOTICE 

Sub 	: APPCB - ZO - KNL - Shaik Hussain Saheb, Sy.No.28813 of Palkur (V), Banaganapalle 
Mandal, Kurnool District - Operating the mining unit without obtaining Environmental 
Clearance from the Ministry of Environment, Forest & Climate Change, Gol, Andhra 
Pradesh and CTE & CTO of the Board thereby violating Boards directions - Hon'ble 
Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014 & Original 
Application No. 179/2021 filed in Hon'ble NGT, South Zone, Chennai - Hon'ble 
NGT(SZ), Chennai orders dt:15.07.2022, 	13.09.2022 & 05.12.2022 - Levy of 
Environmental Compensation - Show cause Notice - Issued - Reg. 

Ref 	1. Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014. 
2. Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021 orders, Dt.11.08.2021. 
3. Joint Committee inspections on 02.09.202 1 & 03.09.2021. 
4. Joint Committee report dt.07.12.2021. 
5. The Member Secretary, APPCB directions dt. 05.11.2022. 
6. Zonal Office, Kurnoolissued closure orders on 06.12.2022. 
7. Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021 orders, Dt.05. 12.2022. 
8. RO, Kurnool mail dated 23.12.2022. 
9. RO, Kurnool report dated 28.12.2022 & 27.01.2023. 

WHEREAS, you are operating Lime stone slab in the name & style of Shaik Hussain 
Saheb, Sy.No.288/3 of Palkur (V), Banaganapalle Mandal, Kurnool District. 

WHEREAS, it is statutory for the mining unit to obtain Consent to Operation (CTO) of the 
Board under Section 25/26 of Water Act and 21/22 of Air Act, but you are operating the mining unit 
without valid Consent to Operation of the Board which is punishable under Section 44 of the Water 
(Prevention & Control of Pollution) Act, 1974 and under Section 33 of the Air (Prevention & Control 
of Pollution) Act, 1981. 

WHEREAS, the Hon'ble Supreme Court of India, vide reference 1st  cited above, in its 
judgment order dt.02.08.2017 in WP (C) No. 114 of 2014 directed the concerned authorities to 
take appropriate action against illegal operation of mining activities carried out in violation of 
EPAct, Water Act and Air Act. 

WHEREAS, the Hon'ble National Green Tribunal (South Zone), Chennai vide reference 2 nd  

cited above, passed an order in Original Application No. 179/2021, to submit the Joint Committee 
report on the Mining of potstone [Naparallu] excavation being done without leaving margins on 
either side of the roads, and further the committee is directed to ascertain as to (i) whether 
the persons who are carrying on the mining activity in that area are having necessary permission / 
clearance I consent as required under the environment laws, (ii) whether any excess mining has 
been done in violation of the conditions (if any) imposed, then they are directed to ascertain the 
quantity of excess mining and impose environmental compensation, apart from imposing penalty 
and royalty for excess mining and also for cost restoration of damage caused to the environment, 
(iii) if there is any illegal mining done by any persons, what is the nature of action taken by the 
authorities, apart from realizing penalty and royalty and imposing environmental compensation 
against them depending on the quantity mined and (iv) whether any action has been taken against 
the owners of the vehicles which are involved in illegal transport of such illegally mined minerals. 

C 
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WHEREAS, as per the directions of the Hon'ble NGT the Board office, Vijayawada had 
directed the Regional Office, Kurnool to submit an independent report to the Board for filing in the 
Hon'ble NGT regarding the action taken on the basis of the recommendations I suggestions and 
also the violations noted by the Joint Committee. 

WHEREAS, in the Joint Committee Report, with regard to prevention of illegal quarrying 
and transportation of minerals it is noted that, out of 9 recommendations/ suggestions no one is 
related to A.P. Pollution Control Board and with regard to violations pertaining to the ministry of 
Environment & Forest Govt., of India & APPCB are 

i. Operating the Mining units without obtaining EC 
ii. Operating the Mining units without obtaining CTE & CTO of the Board. 

WHEREAS, the Zonal office, Kurnool vide reference 7thcited above, issued closure order to 
the mining units for operating without obtaining Environmental Clearance from the Ministry of 
Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the Board. 

WHEREAS, the EE, RO, Kurnool vide reference 9th cited above, submitted that as per the 
CPCB Methodology for Assessing Environmental Compensation the formula is as follows: 

EC = Fl x N x R x S x LF 
Where, 

EC is Environmental Compensation in INR 
Pt = Pollution Index of industrial sector 
N 	= Number of days of violation took place 
R = A factor in Rupees (Rs.2501-) for EC 
S 	= Factor for scale of operation 
LF = Location factor 

Mining units comes under Red Category 

In the Hon'ble NGT (SZ) O.A. No. 179 of 2021, the main issue is excavation of road in between 

Palkur - Ramakrishnapuram Village of Banaganapalle Mandal as per the Joint committee report 

dt.07. 12.2022. 

SI.No. Name of the industry P1 S F R N Environmental 
(Rs.) (days) Compensation (Rs.) 

1. Shaik Hussain Saheb (Ext:0.429 80 0.5 1 250 478 47,80,000.00 
Hects), Sy.No.288!3 of Palkur (V), 
Banaganapalle (M), Kurnool District 

In view of above, you are hereby directed to show cause as to why the Board shall not levy 
environmental compensation for an amount of Rs.47,80,000I- (Rupees forty seven Lakhs Eighty 
thousand only) against MIs.Shaik Hussain Saheb, Sy.No.288!3 of Palkur (V), Banaganapalle 
Mandal, Kurnool District for operating without obtaining Environmental Clearance from the 
Ministry of Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the 
Board and also for non-compliance of the Board directions within 15 days. 

Further, you are directed to furnish reply to the Show Cause Notice within 15 days from the 
date of issue of this notice, failing which necessary orders will be passed on levying of the 
aforesaid environmental compensation under section 31(A) of Air (Prevention & Control of 
Pollution) Amendment Act and under section 33(A) of Water (Prevention & Control of Pollution) 
1974 & under relevant sections of E(P) Act, 1986, without any further notice. 

Digitally signed by VENKATES WARA 
VENKATESWARA RAO KANDAVALLI 

RAO KANDAVALLI Date: 2023.02.07 11:27:07 +0530 

JOINT CHIEF ENVIRONMENTAL ENGINEER 
ZONAL OFFICE, KURNOOL 

To 
Shaik Hussain Saheb (Ext:0.429 Hects), 
Sy.No.288!3 of Palkur (V), 
Banaganapalle (M), Kurnool District. 

Copy to: 
1 	The Member Secretary, Board Office, Vijayawada for information and necessary action. 
'klThe Environmental Engineer, Regional Office, Kurnool for information and necessary action. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE: KURNOOL 

1st Floor, Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool 

Phone :085 18- 236912, 
e-mail: jceezoknl@gmail.com  

Lr. No.Gen-205/APPCB/ZO-KNL/CT012022 	 Date: 07.02.2023 

SHOW CAUSE NOTICE 

Sub 	APPCB - ZO - KNL - M.Chinna Venkataswamy, Sy.No.445/1 of Palkur (V), 
Banaganapalle Mandal, Kurnool District - Operating the mining unit without obtaining 
Environmental Clearance from the Ministry of Environment, Forest & Climate Change, 
Gol, Andhra Pradesh and CTE & CTO of the Board thereby violating Boards directions - 
Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014 & 
Original Application No. 179/2021 filed in Hon'ble NGT, South Zone, Chennai - Hon'ble 
NGT(SZ), 	Chennai 	orders 	dt:15.07.2022, 	13.09.2022 	& 	05.12.2022 	- 	Levy 	of 
Environmental Compensation - Show cause Notice - Issued - Reg. 

Ref : 1.  Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014. 
2.  Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021orders, Dt.1 1.08.2021. 
3.  Joint Committee inspections on 02.09.2021 & 03.09.2021. 
4.  Joint Committee report dt.07.12.2021. 
5.  The Member Secretary, APPCB directions dt. 05.11.2022. 
6.  Zonal Office, Kurnoolissued closure orders on 06.12.2022. 
7.  Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021 orders, Dt.05. 12.2022. 
8.  RO, Kurnool mail dated 23.12.2022. 
9.  RO, Kurnool report dated 28.12.2022 & 27.01.2023. 

WHEREAS, you are operating Lime stone slab in the name & style of M.Chinna 
Venkataswamy, Sy.No.445/1 of Palkur (V), Banaganapalle Mandal, Kurnool District. 

WHEREAS, it is statutory for the mining unit to obtain Consent to Operation (CTO) of the 
Board under Section 25/26 of Water Act and 21/22 of Air Act, but you are operating the mining unit 
without valid Consent to Operation of the Board which is punishable under Section 44 of the Water 
(Prevention & Control of Pollution) Act, 1974 and under Section 33 of the Air (Prevention & Control 
of Pollution) Act, 1981. 

WHEREAS, the Hon'ble Supreme Court of India, vide reference 1st  cited above, in its 
judgment order dt.02.08.2017 in WP (C) No. 114 of 2014 directed the concerned authorities to 
take appropriate action against illegal operation of mining activities carried out in violation of 
EPAct, Water Act and Air Act. 

WHEREAS, the Hon'ble National Green Tribunal (South Zone), Chennai vide reference 2nd 
cited above, passed an order in Original Application No. 179/2021, to submit the Joint Committee 
report on the Mining of potstone [Naparallu] excavation being done without leaving margins on 
either side of the roads, and further the committee is directed to ascertain as to (i) whether 
the persons who are carrying on the mining activity in that area are having necessary permission / 
clearance / consent as required under the environment laws, (ii) whether any excess mining has 
been done in violation of the conditions (if any) imposed, then they are directed to ascertain the 
quantity of excess mining and impose environmental compensation, apart from imposing penalty 
and royalty for excess mining and also for cost restoration of damage caused to the environment, 
(iii) if there is any illegal mining done by any persons, what is the nature of action taken by the 
authorities, apart from realizing penalty and royalty and imposing environmental compensation 
against them depending on the quantity mined and (iv) whether any action has been taken against 
the owners of the vehicles which are involved in illegal transport of such illegally mined minerals. 

WHEREAS, as per the directions of the Hon'ble NGT the Board office, Vijayawada had 
directed the Regional Office, Kurnool to submit an independent report to the Board for filing in the 
Hon'ble NGT regarding the action taken on the basis of the recommendations / suggestions and 
also the violations noted by the Joint Committee. 
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WHEREAS, in the Joint Committee Report, with regard to prevention of illegal quarrying 
and transportation of minerals it is noted that, out of 9 recommendations/ suggestions no one is 
related to A.P. Pollution Control Board and with regard to violations pertaining to the ministry of 
Environment & Forest Govt., of India & APPCB are 

i. Operating the Mining units without obtaining EC 
ii. Operating the Mining units without obtaining CTE & CTO of the Board. 

WHEREAS, the Zonal office, Kurnool vide reference 7t cited above, issued closure order to 
the mining units for operating without obtaining Environmental Clearance from the Ministry of 
Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the Board. 

WHEREAS, the EE, RO, Kurnool vide reference 9th  citedabove, submitted that as per the 
CPCB Methodology for Assessing Environmental Compensation the formula is as follows 

EC = P1 x N x R x S x LF 
Where, 

EC is Environmental Compensation in INR 
P1 = Pollution Index of industrial sector 
N 	= Number of days of violation took place 
R = A factor in Rupees (Rs.250/-) for EC 
S 	= Factor for scale of operation 
LF = Location factor 

Mining units comes under Red Category 

In the Hon'ble NGT (SZ) O.A. No. 179 of 2021, the main issue is excavation of road in between 

Palkur - Ramakrishnapuram Village of Banaganapalle Mandal as per the Joint committee report 

dt.07. 12.2022. 

SI.No. Name of the industry P1 S F R 
(Rs.) 

N 
(days) 

Environmental 
Compensation (Rs.) 

1. M.Chinna Venkataswamy 
(Ext: 0.504 Hects) Sy.No.44511 of 
Palkur (V), Banaganapalle (M), 
Kurnool Dist. 

80 0.5 1 250 478 47,80,000.00 

In view of above, you are hereby directed to show cause as to why the Board shall not levy 
environmental compensation for an amount of Rs.47,80,000I- (Rupees forty seven Lakhs Eighty 
thousand only) against M/s.M.Chinna Venkataswamy, Sy.No.44511 of Palkur (V), Banaganapalle 
Mandal, Kurnool District for operating without obtaining Environmental Clearance from the 
Ministry of Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the 
Board and also for non-compliance of the Board directions within 15 days. 

Further, you are directed to furnish reply to the Show Cause Notice within 15 days from the 
date of issue of this notice, failing which necessary orders will be passed on levying of the 
aforesaid environmental compensation under section 31(A) of Air (Prevention & Control of 
Pollution) Amendment Act and under section 33(A) of Water (Prevention & Control of Pollution) 
1974 & under relevant sections of E(P) Act, 1986, without any further notice. 

VENKATESWARA Digitally signed by 
VENKATESWARA RAO KANDAVALLI 

RAO KAN DAVALLI Date: 2023.02.07 11:27:25 +0530 

JOINT CHIEF ENVIRONMENTAL ENGINEER 
ZONAL OFFICE, KURNOOL 

To 
M.Chinna Venkataswamy (Ext: 0.504 Hects) 
Sy.No.445/1 of Palkur (V), Banaganapalle Mandal, 
Kurnool District. 

Copy to: 
1. The Member Secretary, Board Office, Vijayawada for information and necessary action. 

The Environmental Engineer, Regional Office, Krnool for information and necessary action. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE: KURNOOL 

1st Floor, Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool 

Phone :08518- 236912, 
e-mail:jceezoknl@gmail.com  

Lr. No.Gen-205/APPCB/ZO-KNL/CTO/2022 	 Date: 07.02.2023 

SHOW CAUSE NOTICE 

Sub 	: APPCB - ZO - KNL - Gundam Venakta Rami Reddy, Sy.No.284 & 285 of Palkur (V), 
Banaganapalle Mandal, Kurnool District - Operating the mining unit without obtaining 
Environmental Clearance from the Ministry of Environment, Forest & Climate Change, 
Gol, Andhra Pradesh and CTE & CTO of the Board thereby violating Boards directions - 
Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014 & 
Original Application No. 179/2021 filed in Hon'ble NGT, South Zone, Chennai - Hon'ble 
NGT(SZ), 	Chennai 	orders 	dt:15.07.2022, 	13.09.2022 	& 	05.12.2022 	- 	Levy 	of 
Environmental Compensation - Show cause Notice - Issued - Reg. 

Ref : 1.  Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014. 
2.  Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021orders, Dt.11.08.2021. 
3.  Joint Committee inspections on 02.09.2021 & 03.09.2021. 
4.  Joint Committee report dt.07.12.2021. 
5.  The Member Secretary, APPCB directions dt. 05.11.2022. 
6.  Zonal Office, Kurnoolissued closure orders on 06.12.2022. 
7.  Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021 orders, Dt.05. 12.2022. 
8.  RO, Kurnool mail dated 23.12.2022. 
9.  RO, Kurnool report dated 28.12.2022 & 27.01.2023. 

WHEREAS, you are operating Lime stone slab in the name & style of Gundam Venakta 
Rami Reddy, Sy.No.284 & 285 of Palkur (V), Banaganapalle Mandal, Kurnool District. 

WHEREAS, it is statutory for the mining unit to obtain Consent to Operation (CTO) of the 
Board under Section 25/26 of Water Act and 21/22 of Air Act, but you are operating the mining unit 
without valid Consent to Operation of the Board which is punishable under Section 44 of the Water 
(Prevention & Control of Pollution) Act, 1974 and under Section 33 of the Air (Prevention & Control 
of Pollution) Act, 1981. 

WHEREAS, the Hon'ble Supreme Court of India, vide reference 1st  cited above, in its 
judgment order dt.02.08.2017 in WP (C) No. 114 of 2014 directed the concerned authorities to 
take appropriate action against illegal operation of mining activities carried out in violation of 
EPAct, Water Act and Air Act. 

WHEREAS, the Hon'ble National Green Tribunal (South Zone), Chennai vide reference 2nd 
cited above, passed an order in Original Application No. 179/2021, to submit the Joint Committee 
report on the Mining of potstone [Naparallu] excavation being done without leaving margins on 
either side of the roads, and further the committee is directed to ascertain as to (I) whether 
the persons who are carrying on the mining activity in that area are having necessary permission / 
clearance I consent as required under the environment laws, (ii) whether any excess mining has 
been done in violation of the conditions (if any) imposed, then they are directed to ascertain the 
quantity of excess mining and impose environmental compensation, apart from imposing penalty 
and royalty for excess mining and also for cost restoration of damage caused to the environment, 
(iii) if there is any illegal mining done by any persons, what is the nature of action taken by the 
authorities, apart from realizing penalty and royalty and imposing environmental compensation 
against them depending on the quantity mined and (iv) whether any action has been taken against 
the owners of the vehicles which are involved in illegal transport of such illegally mined minerals. 

WHEREAS, as per the directions of the Hon'ble NGT the Board office, Vijayawada had 
directed the Regional Office, Kurnool to submit an independent report to the Board for filing in the 
Hon'ble NGT regarding the action taken on the basis of the recommendations I suggestions and 
also the violations noted by the Joint Committee. 

0 
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WHEREAS, in the Joint Committee Report, with regard to prevention of illegal quarrying 
and transportation of minerals it is noted that, out of 9 recommendations/ suggestions no one is 
related to A.P. Pollution Control Board and with regard to violations pertaining to the ministry of 
Environment & Forest Govt., of India & APPCB are 

i. Operating the Mining units without obtaining EC 
ii. Operating the Mining units without obtaining CTE & CTO of the Board. 

WHEREAS, the Zonal office, Kurnool vide reference 7thcited above, issued closure order to 
the mining units for operating without obtaining Environmental Clearance from the Ministry of 
Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the Board. 

WHEREAS, the EE, RO, Kurnool vide reference 9thcited  above, submitted that as per the 
CPCB Methodology for Assessing Environmental Compensation the formula is as follows 

EC = P1 x N x R x S x LF 
Where, 

EC is Environmental Compensation in INR 
P1 = Pollution Index of industrial sector 
N 	= Number of days of violation took place 
R = A factor in Rupees (Rs.250!-) for EC 
S 	= Factor for scale of operation 
LF = Location factor 

Mining units comes under Red Category 

In the Hon'ble NGT (SZ) O.A. No. 179 of 2021, the main issue is excavation of road in between 

Palkur - Ramakrishnapuram Village of Banaganapalle Mandal as per the Joint committee report 

dt.07. 12.2022. 

Sl.No. Name of the industry P1 S F R 
(Rs.) 

N 
(days) 

Environmental 
Compensation (Rs.) 

1. Gundam Venakta Rami Reddy, 
Sy.No.284 & 285 of Palkur (V), 
Banaganapalle Mandal, 
Kurnool District. 

80 0.5 1 250 478 47,80,000.00 

In view of above, you are hereby directed to show cause as to why the Board shall not levy 
environmental compensation for an amount of Rs.47,80,000/- (Rupees forty seven Lakhs Eighty 
thousand only) against M/s.Gundam Venakta Rami Reddy, Sy.No.284 & 285 of Palkur (V), 
Banaganapalle Mandal, Kurnool District for operating without obtaining Environmental Clearance 
from the Ministry of Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO 
of the Board and also for non-compliance of the Board directions within 15 days. 

Further, you are directed to furnish reply to the Show Cause Notice within 15 days from the 
date of issue of this notice, failing which necessary orders will be passed on levying of the 
aforesaid environmental compensation under section 31(A) of Air (Prevention & Control of 
Pollution) Amendment Act and under section 33(A) of Water (Prevention & Control of Pollution) 
1974 & under relevant sections of E(P) Act, 1986, without any further notice. 

VEN KATESWARA Digitally signed by 
VENKATESWARA RAO KANDAVALLI 

R AO KAN DAVALLI Date: 2023.02.07 11:27:42 +0530 

JOINT CHIEF ENVIRONMENTAL ENGINEER 
ZONAL OFFICE, KURNOOL 

To 
Gundam Venakta Rami Reddy 
Sy.No.284 & 285 of Palkur (V), 
Banaganapalle Mandal, 
Kurnool District. 

Copy to: 
1. The Member Secretary, Board Office, Vijayawada for information and necessary action. 

The Environmental Engineer, Regional Office, Kurnool for information and necessary action. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE: KURNOOL 

1st Floor, Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool 

Phone :08518- 236912, 
e-mail:jceezoknl@gmail.com  

Lr. No.Gen-205/APPCB/ZO-KNL/CTO/2022 	 Date: 07.02.2023 

SHOW CAUSE NOTICE 

Sub 	: APPCB - ZO - KNL - G. Rama Krishna Reddy, Sy.No.284 of Palkur (V), Banaganapalle 
Mandal, Kurnool District - Operating the mining unit without obtaining Environmental 
Clearance from the Ministry of Environment, Forest & Climate Change, Gol, Andhra 
Pradesh and CTE & CTO of the Board thereby violating Boards directions - Hon'ble 
Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014 & Original 
Application No. 179/2021 filed in Hon'ble NGT, South Zone, Chennai - Hon'ble 
NGT(SZ), Chennai orders dt:15.07.2022, 	13.09.2022 & 05.12.2022 - Levy of 
Environmental Compensation - Show cause Notice - Issued - Reg. 

Ref 	1. Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014. 
2. Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021 orders, Dt. 11.08.2021. 
3. Joint Committee inspections on 02.09.2021 & 03.09.2021. 
4. Joint Committee report dt.07.12.2021. 
5. The Member Secretary, APPCB directions dt. 05.11.2022. 
6. Zonal Office, Kurnoolissued closure orders on 06.12.2022. 
7. Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021 orders, Dt.05. 12.2022. 
8. RO, Kurnool mail dated 23.12.2022. 
9. RO, Kurnool report dated 28.12.2022 & 27.01 .2023. 

WHEREAS, you are operating Lime stone slab in the name & style of G. Rama Krishna 
Reddy, Sy.No.284 of Palkur (V), Banaganapalle Mandal, Kurnool District. 

WHEREAS, it is statutory for the mining unit to obtain Consent to Operation (CTO) of the 
Board under Section 25/26 of Water Act and 21/22 of Air Act, but you are operating the mining unit 
without valid Consent to Operation of the Board which is punishable under Section 44 of the Water 
(Prevention & Control of Pollution) Act, 1974 and under Section 33 of the Air (Prevention & Control 
of Pollution) Act, 1981. 

WHEREAS, the Hon'ble Supreme Court of India, vide reference 1st  cited above, in its 
judgment order dt.02.08.2017 in WP (C) No. 114 of 2014 directed the concerned authorities to 
take appropriate action against illegal operation of mining activities carried out in violation of 
EPAct, Water Act and Air Act. 

WHEREAS, the Hon'ble National Green Tribunal (South Zone), Chennai vide reference 2id 
cited above, passed an order in Original Application No. 179/2021, to submit the Joint Committee 
report on the Mining of potstone [Naparallu] excavation being done without leaving margins on 
either side of the roads, and further the committee is directed to ascertain as to (i) whether 
the persons who are carrying on the mining activity in that area are having necessary permission / 
clearance I consent as required under the environment laws, (ii) whether any excess mining has 
been done in violation of the conditions (if any) imposed, then they are directed to ascertain the 
quantity of excess mining and impose environmental compensation, apart from imposing penalty 
and royalty for excess mining and also for cost restoration of damage caused to the environment, 
(iii) if there is any illegal mining done by any persons, what is the nature of action taken by the 
authorities, apart from realizing penalty and royalty and imposing environmental compensation 
against them depending on the quantity mined and (iv) whether any action has been taken against 
the owners of the vehicles which are involved in illegal transport of such illegally mined minerals. 

WHEREAS, as per the directions of the Hon'ble NGT the Board office, Vijayawada had 
directed the Regional Office, Kurnool to submit an independent report to the Board for filing in the 
Hon'ble NGT regarding the action taken on the basis of the recommendations / suggestions and 
also the violations noted by the Joint Committee. 
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WHEREAS, in the Joint Committee Report, with regard to prevention of illegal quarrying 
and transportation of minerals it is noted that, out of 9 recommendations/ suggestions no one is 
related to A.P. Pollution Control Board and with regard to violations pertaining to the ministry of 
Environment & Forest Govt., of India & APPCB are 

i. Operating the Mining units without obtaining EC 
ii. Operating the Mining units without obtaining CTE & CTO of the Board. 

WHEREAS, the Zonal office, Kurnool vide reference 7thcited above, issued closure order to 
the mining units for operating without obtaining Environmental Clearance from the Ministry of 
Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the Board. 

WHEREAS, the EE, RO, Kurnool vide reference 91h  citedabove, submitted that as per the 
CPCB Methodology for Assessing Environmental Compensation the formula is as follows 

EC = P1 x N x R x S x LF 
Where, 

EC is Environmental Compensation in INR 
Fl = Pollution Index of industrial sector 
N 	= Number of days of violation took place 
R = A factor in Rupees (Rs.2501-) for EC 
S 	= Factor for scale of operation 
LF = Location factor 

Mining units comes under Red Category 

In the Hon'ble NGT (SZ) O.A. No. 179 of 2021, the main issue is excavation of road in between 

Palkur - Ramakrishnapuram Village of Banaganapalle Mandal as per the Joint committee report 

dt.07. 12.2022. 

Sl.No. Name of the industry P1 S F R N Environmental 
(Rs.) (days) Compensation (Rs.) 

1. G. Rama Krishna Reddy, 
Sy.No.284 of Palkur (V), 
Banaganapalle (M), Kurnool Dist 

80 0.5 1 250 478 47,80,000.00 

In view of above, you are hereby directed to show cause as to why the Board shall not levy 
environmental compensation for an amount of Rs.47,80,000/- (Rupees forty seven Lakhs Eighty 
thousand only) against M/s.G. Rama Krishna Reddy, Sy.No.284 of Palkur (V), Banaganapalle 
Mandal, Kurnool District for operating without obtaining Environmental Clearance from the 
Ministry of Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the 
Board and also for non-compliance of the Board directions within 15 days. 

Further, you are directed to furnish reply to the Show Cause Notice within 15 days from the 
date of issue of this notice, failing which necessary orders will be passed on levying of the 
aforesaid environmental compensation under section 31(A) of Air (Prevention & Control of 
Pollution) Amendment Act and under section 33(A) of Water (Prevention & Control of Pollution) 
1974 & under relevant sections of E(P) Act, 1986, without any further notice. 

VEN KATESWARA 
	

Digitally signed by VENKATESWARA 
RAO KANDAVALLI 

RAO KANDAVALLI 
	

Date: 2023.02.07 11:27:58 +0530 

JOINT CHIEF ENVIRONMENTAL ENGINEER 
ZONAL OFFICE, KURNOOL 

To 
G. Rama Krishna Reddy 
Sy.No.284 of Palkur (V), 
Banaganapalle Mandal, 
Kurnool District. 

Copy to: 
1 	The Member Secretary, Board Office, Vijayawada for information and necessary action. 

The Environmental Engineer, Regional Office, Kurnool for information and necessary action. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE: KURNOOL 

1st Floor, Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool 

Phone :085 18- 236912, 

e-mail: jceezoknl@gmail.com  

Lr. No.Gen-205/APPCB/ZO-KNL/CTO/2022 	 Date: 07.02.2023 

SHOW CAUSE NOTICE 

Sub 	APPCB - ZO - KNL - G. Rameswara Reddy, Sy.No.284 of Palkur (V), Banaganapalle 
Mandal, Kurnool District - Operating the mining unit without obtaining Environmental 
Clearance from the Ministry of Environment, Forest & Climate Change, Gol, Andhra 
Pradesh and CTE & CTO of the Board thereby violating Boards directions - Hon'ble 
Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014 & Original 
Application 	No. 	179/2021 	filed 	in 	Hon'ble 	NGT, 	South 	Zone, 	Chennai - 	Hon'ble 
NGT(SZ), 	Chennai 	orders 	dt:15.07.2022, 	13.09.2022 	& 	05.12.2022 	- 	Levy 	of 
Environmental Compensation - Show cause Notice - Issued - Reg. 

Ref : 1.  Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014. 
2.  Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021orders, Dt.1 1.08.2021. 
3.  Joint Committee inspections on 02.09.2021 & 03.09.2021. 
4.  Joint Committee report dt.07.12.2021. 
5.  The Member Secretary, APPCB directions dt. 05.11.2022. 
6.  Zonal Office, Kurnoolissued closure orders on 06.12.2022. 
7.  Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021orders, Dt.05.12.2022. 
8.  RO, Kurnool mail dated 23.12.2022. 
9.  RO, Kurnool report dated 28.12.2022 & 27.01.2023. 

WHEREAS, you are operating Lime stone slab in the name & style of G. Rameswara 
Reddy, Sy.No.284 of Palkur (V), Banaganapalle Mandal, Kurnool District. 

WHEREAS, it is statutory for the mining unit to obtain Consent to Operation (CTO) of the 
Board under Section 25/26 of Water Act and 21/22 of Air Act, but you are operating the mining unit 
without valid Consent to Operation of the Board which is punishable under Section 44 of the Water 
(Prevention & Control of Pollution) Act, 1974 and under Section 33 of the Air (Prevention & Control 
of Pollution) Act, 1981. 

WHEREAS, the Hon'ble Supreme Court of India, vide reference 1st  cited above, in its 
judgment order dt.02.08.2017 in WP (C) No. 114 of 2014 directed the concerned authorities to 
take appropriate action against illegal operation of mining activities carried out in violation of 
EPAct, Water Act and Air Act. 

WHEREAS, the Hon'ble National Green Tribunal (South Zone), Chennai vide reference 2d  

cited above, passed an order in Original Application No. 179/2021, to submit the Joint Committee 
report on the Mining of potstone [Naparallu] excavation being done without leaving margins on 
either side of the roads, and further the committee is directed to ascertain as to (i) whether 
the persons who are carrying on the mining activity in that area are having necessary permission / 
clearance / consent as required under the environment laws, (ii) whether any excess mining has 
been done in violation of the conditions (if any) imposed, then they are directed to ascertain the 
quantity of excess mining and impose environmental compensation, apart from imposing penalty 
and royalty for excess mining and also for cost restoration of damage caused to the environment, 
(iii) if there is any illegal mining done by any persons, what is the nature of action taken by the 
authorities, apart from realizing penalty and royalty and imposing environmental compensation 
against them depending on the quantity mined and (iv) whether any action has been taken against 
the owners of the vehicles which are involved in illegal transport of such illegally mined minerals. 

WHEREAS, as per the directions of the Hon'ble NGT the Board office, Vijayawada had 
directed the Regional Office, Kurnool to submit an independent report to the Board for filing in the 
Hon'ble NGT regarding the action taken on the basis of the recommendations / suggestions and 
also the violations noted by the Joint Committee. 

,Rkq PUP,  

16



WHEREAS, in the Joint Committee Report, with regard to prevention of illegal quarrying 
and transportation of minerals it is noted that, out of 9 recommendations/ suggestions no one is 
related to A.P. Pollution Control Board and with regard to violations pertaining to the ministry of 
Environment & Forest Govt., of India & APPCB are 

i. Operating the Mining units without obtaining EC 
ii. Operating the Mining units without obtaining CTE & CTO of the Board. 

WHEREAS, the Zonal office, Kurnool vide reference 7thcited above, issued closure order to 
the mining units for operating without obtaining Environmental Clearance from the Ministry of 
Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the Board. 

WHEREAS, the EE, RO, Kurnool vide reference 9th cited above, submitted that as per the 
CPCB Methodology for Assessing Environmental Compensation the formula is as follows: 

EC = P1 x N x R x S x LF 
Where, 

EC is Environmental Compensation in INR 
P1 = Pollution Index of industrial sector 
N 	= Number of days of violation took place 
R = A factor in Rupees (Rs.2501-) for EC 
S 	= Factor for scale of operation 
LF = Location factor 

Mining units comes under Red Category 

In the Hon'ble NGT (SZ) O.A. No. 179 of 2021, the main issue is excavation of road in between 

Palkur - Ramakrishnapuram Village of Banaganapalle Mandal as per the Joint committee report 

dt.07. 12.2022. 

Sl.No. Name of the industry P1 S F R N Environmental 
(Rs.) (days) Compensation (Rs.) 

1. G. Rameswara Reddy 80 0.5 1 250 478 47,80,000.00 
Sy.No.284 of Palkur (V), 
Banaganapalle (M), Kurnool Dist. 

In view of above, you are hereby directed to show cause as to why the Board shall not levy 
environmental compensation for an amount of Rs.47,80,000/- (Rupees forty seven Lakhs Eighty 
thousand only) against M/s.G. Rameswara Reddy, Sy.No.284 of Palkur (V), Banaganapalle 
Mandal, Kurnool District for operating without obtaining Environmental Clearance from the 
Ministry of Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the 
Board and also for non-compliance of the Board directions within 15 days. 

Further, you are directed to furnish reply to the Show Cause Notice within 15 days from the 
date of issue of this notice, failing which necessary orders will be passed on levying of the 
aforesaid environmental compensation under section 31(A) of Air (Prevention & Control of 
Pollution) Amendment Act and under section 33(A) of Water (Prevention & Control of Pollution) 
1974 & under relevant sections of E(P) Act, 1986, without any further notice. 

VEN KATESWARA 	Digitally signed by VENKATESWARA 
RAO KANDAVALLI 

RAO KAN DAVALLI Date: 2023.02.07 11:28:15 +0530 

JOINT CHIEF ENVIRONMENTAL ENGINEER 
ZONAL OFFICE, KURNOOL 

To 
G. Rameswara Reddy 
Sy.No.284 of Palkur (V), 
Banaganapalle (M), 
Kurnool District. 

Copy to: 
1 	The Member Secretary, Board Office, Vijayawada for information and necessary action. 

The Environmental Engineer, Regional Office, Kurnool for information and necessary action. 

17



ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE: KURNOOL 

1st Floor, Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool 

Phone :08518- 236912, 

e-mail: jceezoknl@gmail.com  

Lr. No.Gen-205/APPCBIZO-KNL/CTO/2022 	 Date: 07.02.2023 

SHOW CAUSE NOTICE 

Sub : APPCB - ZO - KNL - Kottala Naga Raju, Sy.No.28812 & 282 of Palkur (V), 
Banaganapalle Mandal, Kurnool District - Operating the mining unit without obtaining 
Environmental Clearance from the Ministry of Environment, Forest & Climate Change, 
Gol, Andhra Pradesh and CTE & CTO of the Board thereby violating Boards directions - 
Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014 & 
Original Application No. 179/2021 filed in Hon'ble NGT, South Zone, Chennai - Hon'ble 
NGT(SZ), Chennai orders dt:15.07.2022, 	13.09.2022 & 05.12.2022 - Levy of 
Environmental Compensation - Show cause Notice - Issued - Reg. 

Ref 	1. Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014. 
2. Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021 orders, Dt. 11.08.2021. 
3. Joint Committee inspections on 02.09.2021 & 03.09.2021. 
4. Joint Committee report dt.07.12.2021. 
5. The Member Secretary, APPCB directions dt. 05.11.2022. 
6. Zonal Office, Kurnoolissued closure orders on 06.12.2022. 
7. Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021 orders, Dt.05. 12.2022. 
8. RO, Kurnool mail dated 23.12.2022. 
9. RO, Kurnool report dated 28.12.2022 & 27.01.2023. 

WHEREAS, you are operating Lime stone slab in the name & style of Kottala Naga Raju, 
Sy.No.288/2 & 282 of Palkur (V), Banaganapalle Mandal, Kurnool District. 

WHEREAS, it is statutory for the mining unit to obtain Consent to Operation (CTO) of the 
Board under Section 25/26 of Water Act and 21/22 of Air Act, but you are operating the mining unit 
without valid Consent to Operation of the Board which is punishable under Section 44 of the Water 
(Prevention & Control of Pollution) Act, 1974 and under Section 33 of the Air (Prevention & Control 
of Pollution) Act, 1981. 

WHEREAS, the Hon'ble Supreme Court of India, vide reference 16 t  cited above, in its 
judgment order dt.02.08.2017 in WP (C) No. 114 of 2014 directed the concerned authorities to 
take appropriate action against illegal operation of mining activities carried out in violation of 
EPAct, Water Act and Air Act. 

WHEREAS, the Hon'ble National Green Tribunal (South Zone), Chennai vide reference 2nd 
cited above, passed an order in Original Application No. 179/2021, to submit the Joint Committee 
report on the Mining of potstone [Naparallu] excavation being done without leaving margins on 
either side of the roads, and further the committee is directed to ascertain as to (i) whether 
the persons who are carrying on the mining activity in that area are having necessary permission I 
clearance / consent as required under the environment laws, (ii) whether any excess mining has 
been done in violation of the conditions (if any) imposed, then they are directed to ascertain the 
quantity of excess mining and impose environmental compensation, apart from imposing penalty 
and royalty for excess mining and also for cost restoration of damage caused to the environment, 
(iii) if there is any illegal mining done by any persons, what is the nature of action taken by the 
authorities, apart from realizing penalty and royalty and imposing environmental compensation 
against them depending on the quantity mined and (iv) whether any action has been taken against 
the owners of the vehicles which are involved in illegal transport of such illegally mined minerals. 
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WHEREAS, as per the directions of the Hon'ble NGT the Board office, Vijayawada had 
directed the Regional Office, Kurnool to submit an independent report to the Board for filing in the 
Hon'ble NGT regarding the action taken on the basis of the recommendations / suggestions and 
also the violations noted by the Joint Committee 

WHEREAS, in the Joint Committee Report, with regard to prevention of illegal quarrying 
and transportation of minerals it is noted that, out of 9 recommendations/ suggestions no one is 
related to A.P. Pollution Control Board and with regard to violations pertaining to the ministry of 
Environment & Forest Govt., of India & APPCB are 

i. Operating the Mining units without obtaining EC 
ii. Operating the Mining units without obtaining CTE & CTO of the Board. 

WHEREAS, the Zonal office, Kurnool vide reference 7thcited above, issued closure order to 
the mining units for operating without obtainng Environmental Clearance from the Ministry of 
Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the Board. 

WHEREAS, the EE, RO, Kurnool vide reference 9th  citedabove, submitted that as per the 
CPCB Methodology for Assessing Environmental Compensation the formula is as follows 

EC = P1 x N x R x S x LF 
Where, 

EC is Environmental Compensation in INR 
P1 = Pollution Index of industrial sector 
N 	= Number of days of violation took place 
R = A factor in Rupees (Rs.250/-) for EC 
S 	= Factor for scale of operation 
LF = Location factor 

Mining units comes under Red Category 

In the Hon'ble NGT (SZ) O.A. No. 179 of 2021, the main issue is excavation of road in between 

Palkur - Ramakrishnapuram Village of Banaganapalle Mandal as per the Joint committee report 

dt.07. 12.2022. 

Sl.No. Name of the industry P1 S F R N Environmental 
(Rs.) (days) Compensation (Rs.) 

1. Kottala Naga Raju, 
Sy.No.288/2 & 282 of Palkur Village, 
Banaganapalle (M), Kurnool Dist. 

80 0.5 1 250 478 47,80,000.00 

In view of above, you are hereby directed to show cause as to why the Board shall not levy 
environmental compensation for an amount of Rs.47,80,000/- (Rupees forty seven Lakhs Eighty 
thousand only) against M/s.Kottala Naga Raju, Sy.No.288/2 & 282 of Palkur (V), Banaganapalle 
Mandal, Kurnool District for operating without obtaining Environmental Clearance from the 
Ministry of Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the 
Board and also for non-compliance of the Board directions within 15 days. 

Further, you are directed to furnish reply to the Show Cause Notice within 15 days from the 
date of issue of this notice, failing which necessary orders will be passed on levying of the 
aforesaid environmental compensation under section 31(A) of Air (Prevention & Control of 
Pollution) Amendment Act and under section 33(A) of Water (Prevention & Control of Pollution) 
1974 & under relevant sections of E(P) Act, 1986, without any further notice. 

VEN KATESWARA 

RAO KANDAVALLI 

Digitally signed by 
VENKATESWARA RAO KANDAVALLI 
Date: 2023.02.07 1:28:31 +0530 

JOINT CHIEF ENVIRONMENTAL ENGINEER 
ZONAL OFFICE, KURNOOL 

To 
Kottala Naga Raju, 
Sy.No.288/2 & 282 of Palkur Village, 
Banaganapalle (M), Kurnool Dist. 

Copy to: 
1. The Member Secretary, Board Office, Vijayawada for information and necessary action. 

s4. The Environmental Engineer, Regional Office, Kurnool for information and necessary action. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE: KURNOOL 

1st Floor, Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool 

Phone :08518- 236912, 
e-mail: jceezoknl@gmail.com  

Lr. No.Gen-205/APPCB/ZO-KNL/CTO/2022 	 Date: 07.02.2023 

SHOW CAUSE NOTICE 

Sub : APPCB - ZO - KNL - Ambala Rama Krishna Reddy, Sy.No.284 of Palkur (V), 
Banaganapalle Mandal, Kurnool District - Operating the mining unit without obtaining 
Environmental Clearance from the Ministry of Environment, Forest & Climate Change, 
Gol, Andhra Pradesh and CTE & CTO of the Board thereby violating Boards directions - 
Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014 & 
Original Application No. 179/2021 filed in Hon'ble NGT, South Zone, Chennai - Hon'ble 
NGT(SZ), 	Chennai 	orders 	dt:15.07.2022, 	13.09.2022 	& 	05.12.2022 	- 	Levy 	of 
Environmental Compensation - Show cause Notice - Issued - Reg. 

Ref : 1.  Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014. 
2.  Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021orders, Dt.1 1.08.2021. 
3.  Joint Committee inspections on 02.09.2021 & 03.09.2021. 
4.  Joint Committee report dt.07.12.2021. 
5.  The Member Secretary, APPCB directions dt. 05.11.2022. 
6.  Zonal Office, Kurnoolissued closure orders on 06.12.2022. 
7.  Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021 orders, Dt.05. 12.2022. 
8.  RO, Kurnool mail dated 23.12.2022. 
9.  RO, Kurnool report dated 28.12.2022 & 27.01.2023. 

WHEREAS, you are operating Lime stone slab in the name & style of Ambala Rama 
Krishna Reddy, Sy.No.284 of Palkur (V), Banaganapalle Mandal, Kurnool District. 

WHEREAS, it is statutory for the mining unit to obtain Consent to Operation (CTO) of the 
Board under Section 25/26 of Water Act and 21/22 of Air Act, but you are operating the mining unit 
without valid Consent to Operation of the Board which is punishable under Section 44 of the Water 
(Prevention & Control of Pollution) Act, 1974 and under Section 33 of the Air (Prevention & Control 
of Pollution) Act, 1981. 

WHEREAS, the Hon'ble Supreme Court of India, vide reference 1st  cited above, in its 
judgment order dt.02.08.2017 in WP (C) No. 114 of 2014 directed the concerned authorities to 
take appropriate action against illegal operation of mining activities carried out in violation of 
EPAct, Water Act and Air Act. 

WHEREAS, the Hon'ble National Green Tribunal (South Zone), Chennai vide reference 2nd 
cited above, passed an order in Original Application No. 179/2021, to submit the Joint Committee 
report on the Mining of potstone [Naparallu] excavation being done without leaving margins on 
either side of the roads, and further the committee is directed to ascertain as to (i) whether 
the persons who are carrying on the mining activity in that area are having necessary permission I 
clearance / consent as required under the environment laws, (ii) whether any excess mining has 
been done in violation of the conditions (if any) imposed, then they are directed to ascertain the 
quantity of excess mining and impose environmental compensation, apart from imposing penalty 
and royalty for excess mining and also for cost restoration of damage caused to the environment, 
(iii) if there is any illegal mining done by any persons, what is the nature of action taken by the 
authorities, apart from realizing penalty and royalty and imposing environmental compensation 
against them depending on the quantity mined and (iv) whether any action has been taken against 
the owners of the vehicles which are involved in illegal transport of such illegally mined minerals. 

WHEREAS, as per the directions of the Hon'ble NGT the Board office, Vijayawada had 
directed the Regional Office, Kurnool to submit an independent report to the Board for filing in the 
Hon'ble NGT regarding the action taken on the basis of the recommendations I suggestions and 
also the violations noted by the Joint Committee. 
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WHEREAS, in the Joint Committee Report, with regard to prevention of illegal quarrying 
and transportation of minerals it is noted that, out of 9 recommendations/ suggestions no one is 
related to A.P. Pollution Control Board and with regard to violations pertaining to the ministry of 
Environment & Forest Govt., of India & APPCB are 

i. Operating the Mining units without obtaining EC 
ii. Operating the Mining units without obtaining CTE & CTO of the Board. 

WHEREAS, the Zonal office, Kurnool vide reference 7thcited above, issued closure order to 
the mining units for operating without obtaining Environmental Clearance from the Ministry of 
Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the Board. 

WHEREAS, the EE, RO, Kurnool vide reference 9th  citedabove, submitted that as per the 
CPCB Methodology for Assessing Environmental Compensation the formula is as follows: 

EC = P1 x N x R x S x LF 
Where, 

EC is Environmental Compensation in INR 
P1 = Pollution Index of industrial sector 
N 	= Number of days of violation took place 
R = A factor in Rupees (Rs.2501-) for EC 
S 	= Factor for scale of operation 
LF = Location factor 

Mining units comes under Red Category 

In the Hon'ble NGT (SZ) O.A. No. 179 of 2021, the main issue is excavation of road in between 

Palkur - Ramakrishnapuram Village of Banaganapalle Mandal as per the Joint committee report 

dt.07. 12.2022. 

Sl.No. Name of the industry P1 S F R N Environmental 
(Rs.) (days) Compensation (Rs.) 

1. Ambala Rama Krishna Reddy, 
Sy.No.284 of Palkur Village, 
Banaganapalle (M), Kurnool Dist. 

80 0.5 1 250 478 47,80,000.00 

In view of above, you are hereby directed to show cause as to why the Board shall not levy 
environmental compensation for an amount of Rs.47,80,000/- (Rupees forty seven Lakhs Eighty 
thousand only) against M/s.Ambala Rama Krishna Reddy, Sy.No.284 of Palkur (V), Banaganapalle 
Mandal, Kurnool District for operating without obtaining Environmental Clearance from the 
Ministry of Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the 
Board and also for non-compliance of the Board directions within 15 days. 

Further, you are directed to furnish reply to the Show Cause Notice within 15 days from the 
date of issue of this notice, failing which necessary orders will be passed on levying of the 
aforesaid environmental compensation under section 31(A) of Air (Prevention & Control of 
Pollution) Amendment Act and under section 33(A) of Water (Prevention & Control of Pollution) 
1974 & under relevant sections of E(P) Act, 1986, without any further notice. 

VEN KATESWARA 	Digitally signed by 
VENKATESWARA RAO KANDAVALLI 

RAO KAN DAVA LLI 	Date: 2023.02.07 11:28:49 +0530 

JOINT CHIEF ENVIRONMENTAL ENGINEER 
ZONAL OFFICE, KURNOOL 

To 
Ambala Rama Krishna Reddy, 
Sy.No.284 of Palkur Village, 
Banaganapalle (M), Kurnool District. 

Copy to: 

1 	The Member Secretary, Board Office, Vijayawada for information and necessary action. 
The Environmental Engineer, Regional Office, Kurnool for information and necessary action. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE: KURNOOL 

1st Floor, Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool 

Phone :08518- 236912, 
e-mail: jceezoknl@gmail.com  

Lr. No.Gen-205/APPCB/ZO-KNL/CTO/2022 	 Date: 07.02.2023 

SHOW CAUSE NOTICE 

Sub 	: APPCB - ZO - KNL - M. Basheer Ahmed, Sy.No.445/lof Palkur (V), Banaganapalle 
Mandal, Kurnool District - Operating the mining unit without obtaining Environmental 
Clearance from the Ministry of Environment, Forest & Climate Change, Gol, Andhra 
Pradesh and CTE & CTO of the Board thereby violating Boards directions - Hon'ble 
Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014 & Original 
Application 	No. 	179/2021 	filed 	in 	Hon'ble 	NGT, 	South 	Zone, 	Chennai - 	Hon'ble 
NGT(SZ), 	Chennai 	orders 	dt:15.07.2022, 	13.09.2022 	& 	05.12.2022 	- 	Levy 	of 
Environmental Compensation - Show cause Notice - Issued - Reg. 

Ref : 1.  Hon'ble Supreme Court Judgment order dt: 02.08.2017 in WP (C) No. 114 of 2014. 
2.  Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021 orders, Dt. 11.08.2021. 
3.  Joint Committee inspections on 02.09.2021 & 03.09.2021. 
4.  Joint Committee report dt.07.12.2021. 
5.  The Member Secretary, APPCB directions dt. 05.11.2022. 
6.  Zonal Office, Kurnoolissued closure orders on 06.12.2022. 
7.  Hon'ble National Green Tribunal (South Zone), Chennai in the matter of O.A. No. 

179/2021 orders, Dt.05. 12.2022. 
8.  RO, Kurnool mail dated 23.12.2022. 
9.  RO, Kurnool report dated 28.12.2022 & 27.01.2023. 

WHEREAS, you are operating Lime stone slab in the name & style of M. Basheer Ahmed, 
Sy.No.445/1of Palkur (V), Banaganapalle Mandal, Kurnool District. 

WHEREAS, it is statutory for the mining unit to obtain Consent to Operation (CTO) of the 
Board under Section 25/26 of Water Act and 21/22 of Air Act, but you are operating the mining unit 
without valid Consent to Operation of the Board which is punishable under Section 44 of the Water 
(Prevention & Control of Pollution) Act, 1974 and under Section 33 of the Air (Prevention & Control 
of Pollution) Act, 1981. 

WHEREAS, the Hon'ble Supreme Court of India, vide reference 1st  cited above, in its 
judgment order dt.02.08.2017 in WP (C) No. 114 of 2014 directed the concerned authorities to 
take appropriate action against illegal operation of mining activities carried out in violation of 
EPAct, Water Act and Air Act. 

WHEREAS, the Hon'ble National Green Tribunal (South Zone), Chennai vide reference 2id 
cited above, passed an order in Original Application No. 179/2021, to submit the Joint Committee 
report on the Mining of potstone [Naparallu] excavation being done without leaving margins on 
either side of the roads, and further the committee is directed to ascertain as to (i) whether 
the persons who are carrying on the mining activity in that area are having necessary permission / 
clearance / consent as required under the environment laws, (ii) whether any excess mining has 
been done in violation of the conditions (if any) imposed, then they are directed to ascertain the 
quantity of excess mining and impose environmental compensation, apart from imposing penalty 
and royalty for excess mining and also for cost restoration of damage caused to the environment, 
(iii) if there is any illegal mining done by any persons, what is the nature of action taken by the 
authorities, apart from realizing penalty and royalty and imposing environmental compensation 
against them depending on the quantity mined and (iv) whether any action has been taken against 
the owners of the vehicles which are involved in illegal transport of such illegally mined minerals. 

WHEREAS, as per the directions of the Hon'ble NGT the Board office, Vijayawada had 
directed the Regional Office, Kurnool to submit an independent report to the Board for filing in the 
Hon'ble NGT regarding the action taken on the basis of the recommendations I suggestions and 
also the violations noted by the Joint Committee. 
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WHEREAS, in the Joint Committee Report, with regard to prevention of illegal quarrying 
and transportation of minerals it is noted that, out of 9 recommendations/ suggestions no one is 
related to A.P. Pollution Control Board and with regard to violations pertaining to the ministry of 
Environment & Forest Govt., of India & APPCB are 

i. Operating the Mining units without obtaining EC 
ii. Operating the Mining units without obtaining CTE & CTO of the Board. 

WHEREAS, the Zonal office, Kurnool vide reference 7thcited above, issued closure order to 
the mining units for operating without obtaining Environmental Clearance from the Ministry of 

Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the Board. 

WHEREAS, the EE, RO, Kurnool vide reference 91h  citedabove, submitted that as per the 
CPCB Methodology for Assessing Environmental Compensation the formula is as follows 

EC = P1 x N x R x S x LF 
Where, 

EC is Environmental Compensation in INR 
P1 = Pollution Index of industrial sector 
N 	= Number of days of violation took place 
R = A factor in Rupees (Rs.2501-) for EC 
S 	= Factor for scale of operation 
[F = Location factor 

Mining units comes under Red Category 

In the Hon'ble NGT (SZ) O.A. No. 179 of 2021, the main issue is excavation of road in between 

Palkur - Ramakrishnapuram Village of Banaganapalle Mandal as per the Joint committee report 

dt.07. 12.2022. 

SI.No. Name of the industry Pt S F R N Environmental 
(Rs.) (days) Compensation (Rs.) 

1. M. Basheer Ahmed, 
Sy. No.44511of Palkur Village, 
Banaganapalle (M), Kurnool Dist 

80 0.5 1 250 478 47,80,000.00 

In view of above, you are hereby directed to show cause as to why the Board shall not levy 
environmental compensation for an amount of Rs.47,80,000!- (Rupees forty seven Lakhs Eighty 

thousand only) against M/s.M. Basheer Ahmed, Sy.No.445/1of Palkur (V), Banaganapalle Mandal, 

Kurnool District for operating without obtaining Environmental Clearance from the Ministry of 

Environment, Forest & Climate Change, Gol, Andhra Pradesh and CTE & CTO of the Board and 
also for non-compliance of the Board directions within 15 days. 

Further, you are directed to furnish reply to the Show Cause Notice within 15 days from the 
date of issue of this notice, failing which necessary orders will be passed on levying of the 

aforesaid environmental compensation under section 31(A) of Air (Prevention & Control of 

Pollution) Amendment Act and under section 33(A) of Water (Prevention & Control of Pollution) 

1974 & under relevant sections of E(P) Act, 1986, without any further notice. 

VEN KATESWARA RAO Digitally signed by VENKATESWARA 

RAO KANDAVALLI 

KAN DAVALLI 	Date: 2023.02.07 11:29:08 +0530' 

JOINT CHIEF ENVIRONMENTAL ENGINEER 

ZONAL OFFICE, KURNOOL 

To 
M. Basheer Ahmed, 
Sy.No.445/1 of Palkur Village, 
Banaganapalle Mandal, Kurnool District. 

Copy to: 
1. The Member Secretary, Board Office, Vijayawada for information and necessary action. 

The Environmental Engineer, Regional Office, Kurnool for information and necessary action. 
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